
LOK SABHA DEBATBS

LOK s a b h a

—  V .
Tuesday, December 3, 1874/ 
Agrahayona 12, 1896 (Saka)

*he Lok Sabha met at Eleven Of the 
Clock

[Mh. Speaker in the Chair]

WELCOME TO HIS EXCELLENCY 
DR. LUBOMIR STROUGAL, PRIME 
MINISTER OP THE CZECHOSLO

VAK! SOCIALIST REPUBLIC

MR SPEAKER: Hon. Members, at 
the outset I have to make an an
nouncement.

On my own behalf and on behalf 
of the hon. Members of the House, I 
have great pleasure in welcoming 
His Excellency Dr Lubomir Strougal, 
Prime Minister of the Czechoslovak 
Socialist Republic, who is on a visit 
to India He is accompanied by 
Madam Strougal. He is now seated 
in the Special Box. We wish him a 
happy and fruitful stay in our coun
try. We convey our greetings and 
best wishes to him and through him 
to the Parliament, Government and 
the people of Czechoslovakia.

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OP STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MOHD. SHAFI QURESHI):
(a) and (b). A statement is placed on 
the Table of the Sabha.

Statement

The present position regarding 
Ticket Checking staff who were sus
pended, dismissed or removed from 
service and against whom prosecution 
has been launched is as follows:—

S. No. Railway No. Under No. diwxuMcd No. against who
suspension /removed from ptosecution is 

service sad not pending, 
taken back.

t Central 1 Nil 19 (x8 rccemmendtd 
for withdrawal)

* . Eastern . . . . Nil 7 Nil
3. Norths© . . . . Nil X

Kit4. North Ekrtem . . . . 3 2
5. NorthMft Frontier
6. Souther** . . . .

Nil
Nil

10
4

Nil
Nit

7. Switti . . . . Nil r 2
8. South B^tem . . . . 1 2 X
9. Western . . . . Nil 5 2
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SHRI NOORUL HUDA: The hon. 
Minister has given the number of 
-employees dismissed and removed 
from service and he has given in the 
third column the number of em
ployee? against whom prosecution is 
pending. We find from this list that 
except for Central and Northern 
Bailway, in the other cases prosecu
tion is not pending against those em
ployees dismissed or removed from 
service I would like to know the 
reasons for not taking back those 
employees for the last six months 
"What are the Government doing so 
that these employees can join service 
immediately?

SHRI MOHD SHAFI QURESHI- 
This question pertains to the ticket 
checking staff If the hon Members 
want, I can give some more informa
tion

PROF. MADHU DANDAVATE Sir, 
let him be not so technical. What 
applies to the ticket checking staff 
applies to others also Sir, give him 
more latitude.
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PROP. MADHU DANDAVATE: Sic, 
e*ore 1 as^ a question, under Rule 
13, 1 will separately give a notfce 
w the Minister's giving a wrong 
nswer today because on 5th August, 
974, he has already given the figures. 
Oder, h» say# that he haa never 
iven such figures on the floor of the 
fouse. I will give a separate notice 
>r that

Now, I come to nay question.. . .

*fr % m  fwfrt* im toft :
m *  w t W t  
RrfW r 1 1  /

PROP. MADHU DANDAVATE: The 
breach of propriety committed three 
times should be considered as equal 
to one breach of privilege.

wawr tifhnr: nrr % strt »T̂ rr
f̂ TTRT (Vi'M'i I

PROF. MADHU DANDAVATE: In 
pursuance of the question that Shri 
Limaye and I had raised earlier and 
to which he had given a reply, when 
we asked how many cases involving 
sabotage and violence were there 
against the railway employees, how 
many have been disposed of and 
whether they were found guilty of 
sabotage and violence, he had stated 
on the floor of the House, on that 
occasion, “I have not got information 
so far ” So many months have elaps
ed and he should have that informa
tion now. The question related to 
ticket checking staff as well as 
others. '

I have received a telegram this 
morning from the Southern Railway 
saying that though there is no case 
pending related to sabotage and vio
lence, still they are dismissed and 
they are not reinstated. Therefore*
I want to know specifically from the 
hon. Minister, out of such cases, how 
many cases are there in which there 
is a charge of sabotage and violence 
and that charge has been established, 
and, in the case of the rest of the 
employees, I want to know whether 
he is going to reinstate them uncon
ditionally.

MR. SPEAKER: Ticket Checking
Staff and others also? 

PROP. MADHU DANDAVATE 
Ticket Checking Staff and their 
friends.
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SHB1 MOHD. SHAFI QURESHI: 
Sir, because this Question: related to 
Ticket Checking Staff, today I have 
only the figure of Ticket Checking 
staff with me. . . .

MR. SPEAKER: It is much better, 
you do statistical checking and you 
check your answer also. It may not 
»create a headache for me later on.

SHRI MOHD. SHAFI QURESHI: 
I want to make one thing clear about 
the figure that I have given today. 
On the last occasion, I had mentioned 
that the total number of persons 
against whom the cases were pending 
was 5,800. Today, I have given the 
number of cases pending in the 
court as 5,700. So, this, is the infor
mation which I am giving to the 
House for the first time. Since last 
time, when 1 replied to the question, 
we have dropped cases against about 
100 persons. What I am saying today 
is that the Government has taken a 
decision to drop 3,350 cases which are 
pending against the employees who 
are involved in sabotage and vio
lence. Out of 5,700 cases, we are 
dropping cases against 3,350 persons. 
About whatever cases remain, these 
are being scrutinised and, I am sure, 
more cases will be dropped. Ultimate
ly, a few cases involving sabotage 
and violence will remain which will, 
naturally, go to the court and we 
will abide by the decision of the 
court.

PROF. MADHU DANDAVATE: 
I want to know in how many cases of 
sabotage and violence, the court has 
Ifound them guilty.

SHRI MOHD. SHAFI QURESHI: 
The cases are pending before the 
court. Until they are disposed of, 
'how can I say that?

: ircr w
1 1  *tTT  JTVT «TT ^  I V N  W t -

sfr % arĉ  if 1 1 1  
p r  i  i s t h t

qnrfjgq y r e  g r ^ w r  i f  1 1  f r o s f t  

fiT jjptrr
*Wf % ftrcrrc arnr&r wtr 
% w s r  11

He has to give the answer.
MR. SPEAKER: The main questio 

relates to Ticket Checking Staff wh 
have been suspended or dismissed < 
against whom prosecutions wei 
launched. \

S

SHRI MADHU LIMAYE: It do* 
not relate to conviction.

w w w i : *r*rr eft srrcftf^src 
q f qrre 11

PROF. MADHU DANDAVAT3 
How many months are required f< 
the hon. Minister to collect the dati ‘
You may not protect us, Sir, B J
please protect the railway workers ^

MR SPEAKER: It is not a qu» )
tion of protecting the railway worl 
ers or yourselves. I am protects 
the question. The question is ve t
categorical. '

PROF. MADHU DANDAVAT 
Please protect the supplementa 
also—and not only the main quc 
tion.

MR. SPEAKER: Mr. Dhamanka

SHRI DHAMANKAR: There j 
many cases of railway servants w 
have been dismissed because th 
took active part in strike. There i 
no charges of violence or sabote 
against them. They have appea' 
to the General Managers, but th 
cases have been rejected. May 
know from the hon. Minister wl 
ther such cases will be treated sy 
pathetically and those persons v 
be reinstated as early as possible'

SHRI MOHD. SHAFI QURESJ 
The figures have been given earli 
Out of 16,749 employees who w
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dismissed or removed from service, 
12,000 have already been taken back 
on appeal. That means, about 85 per 
cent of those who had appealed have 
been taken back for duty. 2,500 per
sons have not appealed. The total 
number of appeals pending before 
the railway authorities or the appel
late authorities is not more than 
2,000.
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Import of Soda Ash

*286. SHRI D. P^JADEJA;
SHRI VEKARIA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether Soda Ash is being im
ported;

(b) if so, the quantity imported 
during the last three years, year-wise; 
and

(c) the names of the countries from 
which it was imparted?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir.

(a) and (c). A statement is laid on 
the Table of the House.

Statement 
The quantity of soda ash imported 

during the last three years and the 
names of countries from which it was 
imported are as follows:—

Year Quantity
Tonnes

Country

1972-73 1780 Romania
2491 Kenya
4a7i

*973-74 2500 Romania
*974-75 2500 Romania

SHRI D. P. JADEJA: Considering 
the fact that India has been a prin
cipal exporter of industrial salt and 
that being the basic raw material for 
soda ash, may I know when the Gov
ernment expect our country to be
come self-sufficient in soda ash?

SHRI C. P. MAJHI: The production 
of soda ash actually has not picked 
up according to the requirements o f 
our country in the past and in fact, 
we have in the meantime increased 
our capacity and We have now been 
importing only a very small quantity 
of soda ash. In the Fifth Five Year 
Plan we expect to meet the require
ments of our country and we will 
also be able to export some quantity.

SHRI D. P. JADEJA: The hon*
Minister said that in the Fifth Five 
Year Plan we will become self-suffi
cient. May I know whether in this 
country it is only the Tatas, Birlas 
and the Sahu Jains who are manu
facturing soda ash and on the Gujarat 
coast which produces almost 50 per 
cent of the industrial salt, has the 
Government done anything to en
courage the co-operative sector or 
other industrial units to manufac
ture soda ash?

SHRI C. P. MAJHI: It 5s a historic 
fact that the production of soda ash 
has been confined only to the private 
sector. But we have now issued 
letters of intent to the Industrial 
Development Corporations and we 
are also encouraging co-operatives 
and if any specific proposal comes, 
we will certainly consider that.

SHRI VEKARIA: I am happy to 
know that the Government expect 
that the country will become self- 
sufficient in soda ash within the next 
five years. I would like to know how 
many applications are pending before 
the Ministry for the expansion of the 
existing industries and for setting up 
new units and what time it will take 
to dispose of these applications.




